FORM

G

INVITATION FOR EXPRESSION OF INTEREST FOR

B.P. BANSAL AGRITECH
OPERATING IN PROCESSING O

PRIVATE LIMITED
F GRAIN MILL PRODUCTS

GWALIOR

(Under sub-regulation (1) of Regulati
Bankruptcy Bank of India (Insolvency
Persons) Regula

on 36A (1) of the Insolvency and
Resolution Process for Corporate
tions, 2016

RELEVANT PARTICULARS N

1. |Name of the corporate debtor along with PAN | B.P. BANSAL AGRITECH PRIVATE LIMITED (IN CIRP)
& CIN/ LLP No. CIN: U01110MP2012PTC028452 PAN: AAFCB0349F

2. 'Address of the registered office 20B, Maharajpura Industrial Estate Pinto Park, Gwalior,

Madhya Pradesh - 474020
|
i 3. | URL of website Not available
| 4. |Details of place where majority of fixed assets Manufacturing plant located at 20B, Maharajpura
! are located Industrial Estate Pinto Park, Gwalior, Madhya Pradesh -
| 5. |Installed capacity of main products/ services Can be made available by sending mail to
{ cirpbpbansal@gmail.com
6. Quantity and value of main products/ services| Can be made available by sending mail to
‘ sold in last financial year cirpbpbansal@gmail.com
| 7. |Number of employees/ workmen Based on the understanding provided by the Corporate
‘ Debtor, there are 121 Number of employees/ workmen
as on CIRP date.

8. |Further details including last available financial | All the details are available at the office of the Resolution
statements (with schedules) of two years, lists of | Professional and can be sought by sending mail at
creditors are available at: cirpbpbansal@gmail.com after executing a confidential

| undertaking.

9. [Eligibility for resolution applicants under section | Can be obtained by emailing at: cirpbpbansal@gmail.com
25(2)(h) of the Code is available at URL:

10. |Last date for receipt of expression of interest 17t June, 2024 i‘

11. | Date of issue of provisional list of prospective| 27t June, 2024
resolution applicants

" 12. |Last date for submission of objections to| 02 July, 2024 - -
| proyifipnal IisL - o ]

1BBI/ 1Pf2/1P1 \:
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14/2017-18/ | +
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13, [ Date of dssue of final Hst ol prospective
resolution applicants

14. [ Date of issue ol information memorandun,
evaluation matrix and request for resolution

plans to prospective resolution applicants

15. | Last date for submission of resolution plans

10,

Date: - 027 June, 2024
Place: - Ahmedabad 2

SR
L \ppt 007/

Process email id to submit Expression of

120 July, 2024

(70 July, 2024

16" Aupust, 2024

cirpbpbansal@gmail.com

Resolution Professional

B.P. Bansal Agritech Private Limited

(Company undergoing Corporate Insolvency
Resolution Process)

IP Registration No.: IBBI/IPA-002 /IP-
N00244/2017-18/10729

AFA Number: AA2/10729/02/151024 /202906
AFA valid upto 15/10/2024
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Mungeshpur station sensor was working with 3 degree C error

PNS B NEW DELHI

nion Minister of Earth
l | Sciences Kiren Rijiju has
said a team from the
weather department investigat-
ed the Delhi Mungeshpur
weather station and found that
a sensor there was working
with a three degrees Celsius
error.
Union Minister Kiren Rijiju on
Saturday clarified that the
weather station in Delhi which
recorded 52.9 degrees Celsius on
May 29 was not functioning cor-
rectly due to a sensor error. In
a post on X, the Union Minister
of Earth Sciences said a team of
the India Meteorological
Department (IMD) investigat-
ed Delhi's Mungeshpur weath-
er station, which recorded the
city's highest ever temperature,
and "found a 3 degrees Celsius
sensor error".

"On  29th May 2024,

Mungeshpur's AWS reported a
temperature of 52.9°C, our
@Indiametdept team quickly
investigated and found a 3°C
sensor error. Corrective mea-
sures are now in place. Thanks
to our brilliant scientists for their
relentless dedication as togeth-
er, we're making sure you get the
most accurate weather infor-
mation,” Rijiju said in a post on

The India Meteorological
Department(IMD)on Saturday
said the temperature reading of
52.9 degrees Celsius by an auto-
matic weather station (AWS) at
Mungeshpur in northwest Delhi
was due to a "malfunctioning
sensor” and said such devices
deployed for weather observa-
tions will be examined.

The weather office had dis-
patched a team of experts to
Mungeshpur after an AWS
deployed there recorded a max-
imum temperature of 52.9

degrees Celsius on May 29 to
examine the device for errors, if
any.

"The temperature sensor of
AWS Mungeshpur is found to
report about three degrees
Celsius higher maximum tem-
perature than the maximum
temperature reported by the
standard instrument," the IMD
said and attributed the readings
to "malfunctioning of the sen-
sor" of the AWS.

"We will examine AWS, course
corrections, if any, will be car-
ried out on an individual basis,"
said IMD Director General
Mrutyunjay Mohapatra, adding
that the faulty sensor of the
Mungeshpur AWS would be
replaced in a few days.

Rijiju shared a draft report on
the Mungeshpur incident, which
said the maximum temperature
recorded by the AWS was three
degrees higher than the standard
instruments.

The report recommended that
the surface instrument division
at IMD Pune may examine and
calibrate the AWS temperature
sensors at periodic intervals of
all the AWS.

It also recommended that a
Factory Acceptance Test should
be carried out in different tem-
peratures before the installation
of an AWS and called for rou-
tine maintenance of such
devices installed across the
country in a planned manner.
The IMD said AWS reading at
Mungeshpur was an outlier
compared to the temperature
measured by other AWS and
manual observatories in Delhi.
"Also, it exceeded the earlier all-
time highest maximum tem-
perature of 48.4 degrees Celsius
at Palam on May 26, 1998," the
weather office said.

On Friday, the IMD had said a
faulty sensor had led to higher
temperature readings at the

AWS installed by the Panjabrao
Deshmukh Krishi Vidyapeeth in
Nagpur.

The maximum temperature in
Delhi NCR is being monitored
through five surface observato-
ries and automatic weather sta-
tions.

The observations of maximum
temperature on May 29 were
between 45.2 to 49.1 degrees
Celsius except the AWS installed
at Mungeshpur, which reported
a maximum temperature of 52.9
degrees Celsius. As of January
this year, more than 800 AWS
have been deployed across the
country for weather observa-
tions.

According to experts, areas like
Mungeshpur, Narela and
Najafgarh are in the frontline
and take the first blow of the hot
summer westerly or north-west-
erly blowing in from Rajasthan
or Haryana. This is one of the
major reasons why it’s so hot.

Madhya Pradesh Chief Electoral Officer Anupam
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ahead of the counting of votes for Lok Sabha elections in Bhopal on Saturday.

Raja and Collector Kaushlendra Vikram Singh inspect the old central jail

Pioneer photo

Nagar locality in Bhopal on Saturday.

i

BMC employees demolish a house of an accused of murde who kiIId a BJYMIeader outside the central jail, at Panchsheel

Pioneer photo

Supreme Court to hear Delhi govt’s plea on
Haryana not releasing its share of water

PNS B NEW DELHI

he Supreme Court is

scheduled to hear on

Monday a Delhi gov-
ernment plea seeking a
direction to Haryana to
release surplus water pro-
vided by Himachal Pradesh
to the national capital to
mitigate its ongoing water
crisis.
According to the cause list
of the top court, a vacation
bench of justices P K Mishra
and K V Viswanathan is
likely to hear the matter.

The plea filed by Delhi's

Water Minister Atishi has
made the Centre, the BJP-
governed Haryana and the
Congress-ruled Himachal
Pradesh parties to the peti-
tion, saying that access to
water is essential for survival
and is one of the basic
human rights.
"Access to water is one of the
basic human rights of an
individual. Not only is water
essential for sustenance, but
access to water also forms an
essential component of the
guarantee of dignity and a
quality of life guaranteed
under Article 21 of the
Constitution," the plea said.
"The current water crisis,
which may only get worse
given peak summers and
ongoing water shortage, vio-
lates the right to a dignified
and quality life of the peo-
ple of the NCT of Delhi,
who are unable to access
even adequate clean drink-
ing water," it added.

The plea has sought a
direction to the Haryana
government for immediate
and continuous release of
water at the Wazirabad bar-
rage, including but not lim-
ited to the full surplus water
provided by the Respondent
No. 2 (Himachal Pradesh)
for the National Capital
Territory (NCT) of Delhi, in
order to mitigate the water
crisis in the NCT of Delhi.
The city government said it
was constrained to file the
plea on account of acute

shortage of water being
faced by the citizens due to
the ongoing severe heat
conditions in north India,
particularly Delhi.

"The record-high tempera-
tures and heat wave in
Delhi, which have resulted
in maximum temperature
rising up to around 50
degrees Celsius at some
places, have caused an
extraordinary and exces-
sive surge in water demand
in the city.

"As a result, the national
capital is dealing with a
water shortage which has
led to frequent supply cuts
in many parts of the NCT,
and has disrupted the daily
life of the ordinary residents,
the plea said. The AAP gov-
ernment said it has taken all
measures to ensure optimi-

sation, rationing and tar-
geted supply of water, yet the
shortage remains acute and
it is clear by all indicators
that the NCT of Delhi is in
dire need of additional
water.

It said all treatment plants in
the national capital are treat-
ing and supplying the water
being sent. It is necessary to
augment the water supply to
address the present crisis, it
added. The city government
said it has sought the direc-
tion as a one-time measure
and not filed the plea for
resolving any outstanding
inter-state water dispute.
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Change of Name

After the press release myself
Swami Durgeshananda Giri, previous-
ly known as Usha Rajoria, daughterof
Sri. Samle Singh Rajoria (S.S. Rajo-
ria) having been ordained as a monk-
through Naishthika Sannyasa initiation
from Swami Prajnanananda Giri on
February 20, 2012, at the premises of
Hariharananda Gurukulam Balighai, |
hereby solemnly declare to abandon
the use of my former name so here-
after may be called, known and distin-
guished not by my former name Usha
Rajoria, but by assigned name Swami
Durgeshananda Giri. | request all per-
sons in general, relatives and friends
in particular, at alltimes hereafter to
designate and address me as Swami
Durgeshananda Giri

Old name: Usha Rajoria

New Name: Swami Durgeshananda
Giri

Paper Publication
(In case of chain title deed)

NOTICE is hereby given that one
Mr./Mrs./M/s. Deepak, Paras, Ravi
Namdev S'sio Shri Chironji Namdev
R/o Village Deharwara, Tehsil Kolaras
Distt. Shivpun. (hereinafter refered to
as the said Mortgagors/Borrowers)
have created mortgage in respect of the
Property more particularly described in
the Schedule hereunder in favor of
myfour clients IDFC FIRST BANK Lim-
ited (the bank) (To The Manager IDFC
FIRST Bank Limited, Shivpuri Branch,
M.P. (India) In case of Previous regd.
sale deed no. 4143 dated 01.03.2012 is
misplaced by the owner.

If the aforesaid Original Agreements
/Deeds/Documents found by any per-
son, the same shall be handed over al
the address mentioned herein below,
Further, in any person, body, individual,
institution having any claim and / or
objection in respect or against or relat-
ing to or touching upon said property
by way of sale, lease, lien, mortgage,
charge, encumbrance, gift, easement,
maintenance, inheritance, testamen-
tary deposition or otherwise or having
in their custody any title, documents
pertaining the said Flat shall communi-
cate the same to the undersigned al
my address within 07 days from the
publication of this notice with documen-
tary evidence in support thereof, failing
which all the claim, of such person
shall be considered to have been
waived and or abandoned. Any objec-
tions raised after the completion of the
07 days shall not be binding upon the
said property or my Client.

Ashish Puranik, Advocate
Arya Samaj Road, Shivpuri.

Three-story house of Shooter,
who killed BJYM leader razed

STAFF REPORTER M BHOPAL

he house of the abscond-
I ing accused Tanjil alias

Shooter in the murder of
Bharatiya Janata Yuva Morcha
(BJYM) leader in Bhopal was
demolished on Saturday. The
three-storey building was built
illegally and was razed at 9 am,
the administration and munic-
ipal corporation team took
action in Panchsheel Nagar in
the presence of police force. The
accused's shop was also sealed
a day earlier.
In the evening of May 17, BJYM
divisional vice president
Surendra Kushwaha was mur-
dered outside Bhopal Central
Jail. So far 8 accused have been
arrested in this case. The
accused Tanjil alias Shooter,
whose house was demolished
today, is absconding.
Tanjil had a three-storey house
in Panchsheel Nagar. There was
also a shed in front of it. There
was no permission to build the
house.
TT Nagar SDM, ACP, corpora-
tion officials reached the spot.
Police force was deployed to
deal with any ruckus. First of all,
the sheds in front of the house
were removed. After this, the
action of demolishing the three-
storey concrete house started.
Police also sealed the sur-
rounding area.
SIT was formed to investigate
the murder. So far, a total of 8
accused have been arrested
including Raghvendra alias
Chhotu father Shyamlal Sen res-
ident of Bhim Nagar Arera

Hills, Faizal Khan father
Mohammad Ashfaq is a resi-
dent of Hasnath Nagar,
Deepanshu alias Tannu resident
of Panchsheel Nagar, Raj father
Anil Som Kunwar resident of
Panchsheel Nagar and Ajay
father Sanjay Paswan resident of
Panchsheel Nagar.

The incident is at 5.30 pm on
May 17. BJP Yuva Morcha
leader Surendra Kushwaha had
come to Central Jail to leave his
friend Ishu Khare's brother
Satish Khare after his parole
ended. Ishu and another friend
Vikas Verma were also with
him.

Accused Sandesh Narware,
Akash, Chhota Faizal and
Deepanshu Sen and others
attacked him in front of Central
Jail. Surendra and Ishu were
seriously injured. Surendra died
in the hospital.

Mukesh Kamli was murdered in
2011. Satish Khare is convicted
in the same murder case. The
attackers are from Mukesh's
gang. They had beaten up BJP
Yuva Morcha leader Surendra a
few days ago. He did not com-
plain to the police then.

The divisional vice president of
Bharatiya Janata Yuva Morcha
was stabbed to death at the gate
of Bhopal Central Jail. The next
day, on May 18 after the post-
mortem, at 1 pm, the family
blocked the road and protested
by keeping the body on Link
Road No. 2. The family wanted
Tanjil and Bhura Haddi to be
named in the murder case.
They had given these names to
the police at night.

PUBLIC NOTICE

N National Highway Authority of India
.] IRB GWALIOR TOLLWAY PRIVATE LIMITED

PUBLIC NOTICE ON USER FEE (TOLL) RATES AT Dagrai Toll Plaza at Km. 82.3380f NH-44 in Datia District,
Madhya Pradesh w.e.f. 00:00:00 Hrs of 03.06.2024.

1. The public are hereby informed that pursuant to Concession Agreement dated 12.01.2024, Fee Notification published
in the Gazette vide 5.0. No. 1501 (E) dated 21.03.2024 by MoRTH and approval of user fee rates vide NHAI letter
dated 26.03.2024, the user fee for the use of section from km. 16.000 to km. 98.4555 (road length - 82.455) of NH-
44 at Dagrai Toll Plaza, District-Datia, Madhya Pradesh shall be as below w.e.f. 00:00:00 Hrs, 03.06.2024,;

Schedule of User Fee at Dagrai Fee Plaza (at Km. 394.200) for Total length of 82.455 Km comprising of 62.039
km of road length, 19.800 of bypass length & 0.616 Km. of Structure Length (60m)

Category of vehicle FASTag Fee For | FASTag Fee For |FASTag Fee For FASTag Fee For
Single Journey | Return (max. no |Monthly Pass for 50 |Commercial
(in Rupees.) of two one way) |single journeys ina |vehicles
Journey within a | month [Ref Para 4(ii)] | registered in
day (in Rupees.) |(in Rupees.) District (in Rupees.)
Car/ Jeep / Van / Light Motor Vehicle 145 215 4785 70
Light Commercial Vehicle / Light Goods 230 350 7730 15
Viehicle / Mini Bus
Bus / Truck (Two Axle) 485 730 16200 245
Three-Axle Commercial Viehicles 530 795 17670 265
Heavy Construction Machinery (HCM) / 760 1145 25400 380
Earth Moving Equipment (EME) / Multi
Axle Vehicle (MAV) (4 To 6 Axle)
Oversized Vehicle (7 or More Axles) 930 1390 30925 465

The rate for monthly pass applicable for a person who owns a mechanical vehicle registered for non-commercial
purposes and resides within a distance of 20 Km. from the Toll Plaza is Rs. 340/- for the year 2024-25.

dated 16.02.2018.

2. FASTag is mandatory across all NH Toll Plazas from 15.02.2021 as per GOI directive issued vide its circular dated
19.07.2019 & 29.11.2019 and user of the vehicle not fitted with "FASTag" or Vehicle without valid functional " FASTag" enter-
ing into Toll Plaza shall pay a Fee Equivalent to two times of Fee applicable to that category of vehicle as per NHAI
letter No. NHAI100% Fastag/2020 dated 04,12 2020 pursuant to Gazette Notification No. GS.R.298 dated 15.05.2020.

3. The following concessions are available at above toll plaza- (For FASTag Users Only)

(1) Return Journey within 24 hours from time of payment for all categories of vehicles (discount-25%)

(ii) 50 or more single journeys in a month from date of payment for all categories of vehicles (discount-33%).

(iii) Pass at Rs, 340 /- per calendar month for non-commercial vehicle residing within 20 km. from Toll Plaza.

(iv) Commercial Vehicle (excluding those plying under national permit) registered in the District of Toll Plaza (discount-50%).

Note: Aforementioned Concessions can be availed only through GOI's FASTag Program as per NHAI Policy Circular No.
NHAI13013/C0O/2019-20/147464 & NHAI Policy Guidelines/Management of Monthly Passes/2018, Policy No. 17.5.78

4. The scheme of giving concessions may be viewed at hitp:/fnhai.org.in.
5. The list of exempted vehicles is as given in the Fee Notification no. GSR 950 (E) dated 3rd December 2010.

B. The Vehicle loaded in excess of permissible load, shall be liable to pay up to 10 times of the applicable User Fee based
on percentage of excess load over maximum permissible GVW (Gross Vehicle Weight) & remove such excess load at their
own cost & risk to make use of highway as per NH Fee (Determination of Rates & Collection) Amendment Rules 2013,
2015 & 2018 published by MoRTH vide Gazette Notification Nos. GS.R. 778 (E) dated 16.12.2013, GS.R. 220(E) dated
23.03.2015 & GS.R 920 (E) dated 25.09.2018 and NHAI Policy Circular No. 11041/2018/2007-Admin dated 31.12.2015.
7. For viewing the fee notification No. S.0. 1501 5366 (E) dated 21.03.2024 published in the Gazette and NHAI letter No,
14056/01/2023/TOT-Tech/13112. Dated- 26.03.2024 containing approval of rates and provisions in the Concession Agree-
ment, the website http:/inhtis.org may be visited
8. Name and address are as under, for any enquiry andfor giving complaints/suggestions:

9.
Concessionaire Independent Engineer PIU of NHAI

Name of Shri. Pramod Kumar Thakur Shri Dhanraj Nagdev Shri Umakant Meena
Representative: | General Manager Resi. Engineer Project Director
Address: IRB Gwalior Tollway Pvt. Ltd. B68, Govind Puri, Little National Highways Authority of India

Dadda Dham Colony, Behind Ram | Millennium Kids School City (NHAI) PIU- Gwalior

Mandir, Baheria Gadgad, District: | Centre, Gwalior-474011 H. No.- D-81, Govind Puri,

Sagar, State: Madhya Pradesh Madhya Pradesh. Sachin Tendulkar Marg,

PIN Code: 470021 Gwalior- 474011 Madhya Pradesh.
Mobile Nos.: Ph: 022 67335900 Ph: +919340680085 Ph: 0751-2231485 Email

Email: gjtot.onm@irb.co.in gwalior@nhai.org
http://www.nhai.gov.in

Kajaria launches its Kerovit
Experience Centre

Bhopal: Bhopal is set to witness
anew era of redefined and unique
bathware products, blending lux-
ury, innovation, and functional-
ity, as Kerovit, a bathware brand

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
B.P. BANSAL AGRITECH PRIVATE LIMITED
OPERATING IN PROCESSING OF GRAIN MILL PRODUCTS GWALIOR

(Under sub-regulation (1) of Regulation 36A (1) of the Insclvency and Bankruptcy Bank
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

from the house of Kajaria,
launched its newest Experience

Name of the corporate debtor along
with PAN & CIN/ LLP No.

B.P. BANSAL AGRITECH PRIVATE LIMITED (IN CIRP)
CIN: UO1110MP2012PTCOZ8452 PAN: AAFCBOB4SF

Centre in the state capital on
Saturday. The exquisite collection
of faucets, sanitaryware, showers,

=

Address of the registered office

208, Maharajpura Industrial Estate Pinto
Park, Gwalior, Madhya Pradesh - 474020

URL of website

Not available

bathroom furniture, and other
accessories showcases luxury
through exceptional quality; style,

.

Delails of place where majority of fixed
assels are located

Manufacturing Plant located at 208,
Maharajpura Industrial Estate Pinto Park,
Gwalior, Madhya Pradesh - 474020

o

and craftsmanship.

Installed capacity of main products/
services

Can be made available by sending mail
to : cirpbpbansal@gmail.com

The new experience centre was
inaugurated by Ashok Kajaria, the

CQuantity and value of main products/
services sold In last financial year

Can be made available by sending mail
to : cirpbpbansal@gmail.com

Chairman and Managing
Director of Kajaria Ceramics
Limited. The event was also

-

Number of employees / workmen

Based on the understanding provided by the
Corporate Debtor, there are 121 Number of
employees / workmen as on CIRP date.

=

graced by other dignitaries
including Kerovit VP Marketing,
Rakesh Sambyal & DGM

Further details including last available
financial statemenls (with schedules)
of two years, lists of creditors are
available at:

Al the details are available at the office of the
Resolution Professional and can be sought

by sending mail at cirpbpbansal@gmail.com
after executing a confidential undertaking.

Marketing Rahul Sharma.
Ashok Kajaria addressed the
gathering on this special event

w

Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

Can be obtained by emailing at:
cirpbpbansal@gmail.com

stating "A bathroom is an essen- | (10

Lasl date for receipt of expression of interest

17th June, 2024

tial part of any household. As part | |ff
of the Kajaria Group, our goal is

Date of issue of provisional list of
prospective resolution applicants

2Tth June, 2024

to make our exclusive tile, bath, | |[12
and sanitaryware collection a

Last date for submission of objections
to provisional list

02nd July, 2024

part of every family. This is only

Date of issue of final list of
prospective resolution applicants

12th July, 2024

the beginning; we intend to open
more large Experience Centres
across India."

Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

17th July, 2024

The new Kerovit Experience | |[5

Last dale for submission of resolution plans

16th August, 2024

Centre in Arera Colony presents | |[i6
customers with an exclusive selec-

Process email id to submit Expression
of Interest

cirpbpbansal@gmail.com

tion of designer faucets, sani-
taryware, and the newly launched
premium Aurum collection of

colored bathroom fittings. L

Place : Ahmedabad

IP Keyur ] Shah, Resolution Professional
B.P. Bansal Agritech Private Limited (Company undergoing
Corporate Insolvency Resolution Process)

e : 02nd June, 2024

IP Registration No.:
AFA Number : AA2/10729/02/151024/202906 AFA valid upto 15/10/2024

IBBI/IPA-002/IP-ND0244/2017-18/10729

Bank

India Underisting

ol db Canara

T T G

Ii fefwane Syndlcala'l

Sub:
Enforcement of Security Interest Act 2002
That Below mentioned borrowers has availed the following loans/credit facilities from our Conerned Branch from
time to time:

A

Regional Office -I,
Parayas Bhawan, Arera Hills, Bhopal

DEMAND NOTICE [SECTION 13(2)] TO BORROWER/ GUARANTOR/MORTGAGOR

Demand Notice Under Section 13(2) Of The Securitisation And Reconstruction Of Financial Assets And

Name of Borrower/

Guarantor/Mortgagor o

Demand Motice Date Nature

Liability with interest

Canara Bank, Airport Road, Bhopal

Limit / Loan Amount

Borrower: Demand Notice Date : 29-05-2024 |Plot No.
MR.SUSHIL MATHUR, Liability with Interest As On date | Raslakhedi,
House No. 527 P, Civil Line, H/L T 4,13,329.99

Pipariya Road, @8.95% + Interest & other charges

Hoshangabad, M.P. 461001

Date of NPA : 24-10-2020

Description of Property

B-173, “Prince Vihar”
Berasia Road, Bhopal

Gram
(M.P).

Admeasuring- 810.00 Sqft.

Boundaries: East: Plot No. B -243, West: Colony
Road, North: Colony Road, South: Plot No. B 174
Property Owner- Mr. Sushil Mathur

13(4) of the sub ject Act.

and/ar any other law in force.
redeem the secured assets.
Branch record.

Date : 01/06/2024
Place : Bhopal

The above said loan/credit facilities are duly secured by way of mortgage of the assets more specifically described
in the schedule hereunder, by virtue of the relevant documents executed by you in our favour. Since you had
failed to discharge your liabilities as per the terms and conditions stipulated, the Bank has classified the debt as NPA on
dates mentioned above in the table. Hence, we hereby issue this notice to you under Section 13(2) of the subject Act calling
upon you to discharge the entire liability mentioned above in the table. with accrued and up-to-date interest and other
expenses, within sixty days from the date of the notice, failing which we shall exercise all or any of the rights under Section

Further, you are hereby restrained from dealing with any of the secured assets mentioned in the schedule in any manner
whatsoever, without our prior consent. This is without prejudice to any other rights available to us under the subject Act

Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI Act, in respect of time available, to

The demand notice had also been issued to you by Registered Post Ack due to your last known address available in the

Authorised Officer
Canara Bank

sRRaads a India

A saEEE

ALLAHAB

n Bank

INDIAN BANK
Branch - Vidisha

to redeem the secured assets.

Possession Notice (Immovable Assets) Rule-8(1)

Whereas, The undersigned being the Authorised Officer of the Indian Bank under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of Security Interest (Enforcement) Rules, 2002 issued demand notice as on below
mention date calling upon the below mentioned Borrowers/Guarantors to repay the the below mentioned amount
mentioned in the notice and other charges within 60 days from the date of receipt of the said notice.

The Borrowers/Guarantors having failed to repay the amount, notice is hereby given to borrowers/guarantors and
the publicin general that the undersigned has taken possession of the property described here in below in exercise of
powers conferred on him under section 13(4) of the said Act read with rule 8 on the below mentioned date. The
borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in the respect of time available

The borrowers/guarantors in particular and the public in general is hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of the Indian Bank (e-Allahabad Bank) branch vidisha,
vidisha concerned branch for below mentioned amount.

Demand motios duisd Name of Borrower/ DESCRIPTION OF THE
Possession date Guarantor IMMOVABLE PROPERTY
Amount as per Notice
19/02/2024 Borrower : Mr. Jagdish All part and parcel of land and house constructed
Y Prasad Silawat S/o Shri | theron Plot no. 8 RMP Nagar Phase 1, Teela
27/05/2024 Mohar Singh Khedi Road Vidisha, Tehsil Vidisha & District
n Vidisha
RS. 5,61,504/ Area600sqft
(Rupees Five lakh Sixty One Property Owner : Mr. Jagdish Prasad Silawat
thousand and Five hundred Slo Shri Mohar Singh
four only + Interest w.e.f. Bounderies: East : Land of Seller West :
19.02.2024 and other charges) Proposed road, North : Plot of Rambharose,
South: Land of Seller
05/03/2024 Borrower : Mr. Shailendra| All part and parcel of land and house constructed
27/05/2024 theron:  at part of Khasra no. 216/1, Village-
RS mm Singh Dan_gl Slo Toran Ghousa, Gulabganj- Gyaraspur Road, Tehsil-
K. DU, 15,990/ Singh Dangi Gulabganj, Dist- Vidisha MP 464001
(Sixty Lacs Fourteen Thousand Property Owner : Mr. Shailendra Singh Dangi
Nine Hundred Forty only + Bounded (As persale deed):
Interest w.e.f. 6.3.2024 and East: Land of Rameshwer Prajapati, West: Land of
other charges) Prahalad Singh, North: Village road, South: Open
Land of other owner

Place:Vidisha, Date: 02/06/2024

Authorised Officer (Indian Bank)




